Action Taken Report on directions of Hon’ble National Green
Tribunal vide Order dated 04.11.2020 in OA No.726/2018 in

connection with the issue of illegal sand mining.

Background:

Hon’ble National Green Tribunal , Principle Bench, New Delhi passed some
orders/directions dated 04/11/2020 in O.A No.726 of 2018 related to illegal sand

mining.
In this order, the Hon’ble National Green Tribunal, PB, New Delhi directed that,

“ 4. While the stand needs further consideration and while expecting further action
on pending issues, we wish to observe that the constitution of committee for
preparation of DSR must comprise of relevant experts accredited by the National
Accreditation Board of Education and Training/ Quality Control Council of India
in terms of O.M. of MoEF & CC dated 16.03.2010. Further, the District Magistrate
may verify and get evaluation from the SEAC. The issue of proper preparation of
DSR has been recently considered vide order dated 14.10.2020 in O.A. No.
40/2020, Pawan Kumar v. State of Bihar & Ors. and the Tribunal directed:-

(ii) As the DEIAA is not functioning as a consequence of the decision of
the Tribunal in Satendra Pandey (supra), the DSR shall be prepared
through a consultant(s) accredited by the National Accreditation Board of
Education and Training/ Quality Control Council of India in terms of O.M.
of MoEF&CC dated 16.03.2010.

(iii) The DSR so prepared shall be submitted to the District Magistrate who
shall verify the DSR only in respect of the relevant facts pertaining to the
physical and geographical features of the district which shall be distinct
from the scientific findings based on the parameters prescribed in the
SSMMG- 2016. After such verification, the District Magistrate shall
forward the DSR for examination and evaluation by the State Expert
Appraisal Committee (SEAC) having regarding to the fact that the SEIAA
comprises of technical/ scientific experts. The SEAC after appraisal of the
report shall forward it to the SEIAA for consideration and approval if it

meets all scientific/ technical requirements.

(iv) While preparing the DSR, the MoEF&CC  Accredited
Agency/ Consultant shall scrupulously follow the procedure and the
parameters laid down under the SSMMG-2016 and EMGSM-2020 read in

sync with each other.”

5. The above direction may be followed by the State of MP also for the sake of

uniformity. Further information required to be furnished is about the extent of



illegal mining, extent of action taken, including the compensation recovered,
vehicles seized and other coercive measures and impact of such action. The State
of M.P. may compile relevant directions on the subject including the binding order
of any Courts or Tribunal. This exercise may be undertaken jointly by the
Secretary Geology and Mining, Member Secretary State PCB and Member
Secretary SEIAA. In light of above, the State may further revise its policy and
exercise. Let further compliance status be furnished before the next date by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

6. We are of the view that the above directions need to be followed by all other

States where the issue of mining is relevant. ”

Accordingly, the Action Taken Report in respect of the compliance of the said

direction has been prepared.
Action Taken Report:

1. The Government of India, vide its Gazette Notification dated 05.11.2018 had
re-constituted the State Level Environment Impact Assessment Authority
(SEIAA) and State Level Expert Appraisal Committee (SEAC) comprising the
highly qualified experts in the concerned field. (Annexure 1)

2. The Tripura State Pollution Control Board has been notified as the
Secretariat for both the State Level Environment Impact Assessment
Authority (SEIAA) and State Level Expert Appraisal Committee (SEAC).
(Annexure 2)

3. The Department of Science, Technology & Environment, Government of
Tripura had issued work order on 04.09.2018 to Udaipur Min-Tech Pvt. Ltd,
206-Apeksha Complex, Sec-11, Hiran Magri, Udaipur, Rajasthan-313002 for
preparation of District Survey Report (DSR) for eight district in the State of
Tripura. The said agency has the Accreditation of National Accreditation
Board of Education and Training (NABET). (Annexure 3)

4. The final District Survey Reports were uploaded in the websites of all the
District Magistrate & Collectors of Tripura. (Annexure 4)

5. Mining Plans for sand mining are being approved by the Forest Department,
Government of Tripura. Till date, 192 numbers of Environment Clearance
(EC) have been issued by SEIAA.

6. The Chief Secretary, Tripura is reviewing the matter on a regular basis
through State Level Committee meeting every month.

7. There has been no illegal sand mining in the state of Tripura.

8. Forest Department has taken several initiatives like conducting meeting
with local people of those areas to stop illegal sand mining. Joint raid with
Police department has been conducted and regular monitoring is going on.

9. As per the Sustainable Sand Mining Management Guidelines, 2016 by MoEF

& CC, Govt. of India, exemption of certain cases from being considered as
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mining for the purpose of requirement of Environmental Clearance like
customary extraction of sand and ordinary earth from sources situated in
Gram Panchayat for personal use or community work in village etc. is being

incorporated into Mining Mineral Rules, 2014 as amendment.

10.The existing provision of Tripura Minerals Concession Rules, 2014, the

amendments proposed as “Tripura Minor Minerals Concession (Amendment)
Rules, 2018. Further, the approval of mining plan is being decentralized for

ease of governances.

11.The State Government has decided that Environmental Clearance (EC)

relating mining of minor minerals including sand mining and others
pertaining to individual lease size or a cluster will be considered by
SEIAA/SEAC instead of DEIAA/DEAC till a fresh notification is issued by
the MOEF&CC, Govt. of India in this regard. (Annexure 5)

12.All the interested Project Proponents were requested to submit sand mining

plan as pre requisite of Environmental Clearance for sand mining in a legal
way. In this regard, advertisement has been published requesting the
interested concerned to obtain Consent from Tripura State Pollution Control

Board. (Annexure 6)

13.There is acute shortage of NABET/QCI approved consultants in Tripura.

14 .Extensive river bank plantation has been done in the river banks of all the

rivers by the Forest department as a part of restoration.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the Sth November, 2018

S.0. 5652(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuanceof the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, number S.0. 1533(E), dated the 14th September, 2006 (hereinafter referred to as
the said notification), the Central Government hereby constitutes the State Level Environment Impact Assessment
Authority, Tripura(hereinafter referred to as the Authority, Tripura) comprising of the following members, namely: -

(1) Dr. Jaharlal Saha, - Chairman;
Road No. 15 Dhaleswar, P P. Dhaleswar,
Agartala - 799007, Tripura

€2) Shri Samir Kanti Bhusan, - Member;
Bhati Abhoynagar (West), Near Shiv Sani Mandir,
Agartala, Tripura West - 799001

3.) Director, Department of Science, Technology and - Member Secretary.
Environment, Government of Tripura

2 The Chairman and members of the Authority, Tripurashall hold office for a term of three years from the date of
publication of this order in the Official Gazette.
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3 5 The Authority,Tripura shall exercise such powers and follow such procedures as specified in the said
notification. o %

4. The Authority,Tripura shallbase its decision onthe recommendations of the State Level Expert Appraisal
Committee, Tripura constituted under paragraph 5 of this order.

5 For the purposes of assisting the Authority,Tripura, the Central Government, in consultation with the
Govemnment of Tripura, hereby constitutes the State Level Expert Appraisal Committee, Tripuracomprising of the
following members, namely :- :

(1.) Dr. Umesh Mishra, = Chairman;
Professor, Dept. of Civil Engg., NIT Agartala, Jirania, West
Tripura - 799046

{2.) Dr. AsishMitra, - Member;

Associate Professor,
Department of Chemistry, M.B.B. College, Tripura (West) -
799004

(3:) Dr.MrinmoyDatta, - Member;

OSD & Principal, College of Agriculture,
PO Lembucherra,
Tripura (West) - 799210

4.) Dr. Indraneel Bhowmik, - Member;

Associate Professor, Department of Economics, Tripura
University, Suryamaninagar - 799022

(5.) Shri Pawan K. Kaushik, - Member;

Scientist E,

Centre for Forest based Livelihoods and Extension,Shal Bagan
forest Campus,

PO - Gandhigram, Agartala - 799012, Tripura

(6.) Shri Swapan Kumar Das, - Member;
Capital Complex, Government Quarter, Type/IV/A/5,

Kunjaban. Agartala,
West Tripura - 799006

(7:) Scientist C, Tripura State Pollution Control Board - Secrefary.
6. The Chairman and members of the State Level Expert Appraisal Committee, Tripura shall hold office for a term
of three years from the date of publication of this order in the Official Gazette.
75 The State Level Expert Appraisal Committee, Tripura shall exercise such powers and follow such procedures as
specified in the said notification.
8. The State Level Expert Appraisal Committee, Tripura shall function on the principle of collective responsibility

and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the views of the
majority shall prevail.

9. The Government of Tripurashall notify an agency to act as Secretariat for the Authority, Tripuraand the State
Level Expert Appraisal Committee, Tripura, and shall provide all financial and logistic support including accommodation,
transportation and such other facilities in respect of all their statutory functions.
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| 10. The sitting fee, travelling allowance and dearness allowance to the Chairman and members of the

Authority,Tripura and the Chairman and members of the State Level Expert Appraisal Committee, Tripurashall be paid
in accordance with the relevantrules of the Government of Tripura.

[F. No. J-11013/76/2013-1A-11(1)]
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GOVERNMENT OF TRIPURA ; . B TP
DEPTT. OF SCIENCE, TECHNOLOGY & ENVIRONMENT

BIGYAN, PRAJUKTI O PARIVESH BHAWAN - A’M Wxw -2,
GORKHABASTI: AGARTALA At e

h TRIPURA-799006 : =
No.F.8 (31)/ DSTE/ENV/Pt-1/ 52 = .6 © '

»‘ Dated "‘/ 01 /2019
NOTIFICATION |

A

Ministry of Environment, Forest & Climate Chahge. Government of India has -

constituted the State Level Environment Impact Assessment Authority (SEIAA), Tripura
under the Chairmanship of Dr. Jaharlal Saha, Former Associate Professor, Government
Degree College, Govt, of Tripura and State Level Expert Appraisal Committee (SEAC),
Tripura under the Chairmanship of Dr. Umesh! ‘Mishra, Professor, Deptt. of Civil Engg o
NIT, Agartala, Tripura vide Notification No.S.0.5652(E) dated 05.11.2018.
o In accordance'with Para 9 of the said Notification, the State Government is
required to notify an agency to act as Secretariat for the State Environment Impact
Assessment Authority, Tripura and the State Level Expert Appraisal Committee,
Tripura, and to provide all financial and logistic support including accdmmodation,
transportation and such other facilities in respect of all their statutory functions.

3.  Therefore, in terms of Para 9 of the Notification No.S.0.5652(E) dated
05.11.2018, it is hereby notified that Tripura State Pollution Control Board (’i‘SPCB)
shall be the agency to act as Secretariat for the State Environment Impact Assessment
Authority, Tripura and State Level Expert Appraisal Committee, Tripura, and the Board
shall provide all financial and logistic support including accommodation, transportation
and such other facilities. in respect of all their statutory functions.

4. | “The sitting fee, travelling allowance and dearness allowance to the Chairman and
members of the Authorlty, Tripura and the Chairman and members of the State Level
Expert Appraisal Committee, Tripura shall be pald in accordance with the relevant
rules of the Govemment of Tripura.

This will come into force with immediate effect.

' Special Secretary
Government of Tripura
To
The Member Secretary
Tripura State Pollution Control Board
Parivesh Bhawan, Gorkhabasti, Agartala

(P.T.0.)




st GOVERNMENT OF TRIpURA
, DEPA»RTMENT;Q:E;S.GIEN’@E?,; TECHNOLOGY' :
7 VIGYAN PRAJUKTI O PAR BESH BHAWAN
P.N. COMPLEX, GORKHAR :
' TE/E o SGRREAL s i
Malidse/ DSTE/EC/‘P“/S’a‘zwbafédifﬁéaffala—fh-e:f;'u |

otification

Scrutiny, scoping,
2006. e | |

3. Tripura Sté;te Pollution Con ard will
to both the aforesaid Seéretaria’t:sg'-\ e WG serbpe o

4. In pursuance of the powers conferreq by para ( ¢
dated 30/01 /2014, it s ‘hereby ordered that Chaj persons,
members of SEIAA and SEAC, Tripura shall 1g
hundred, ten) only per day. The official ‘rhe

©. This has approval of the Finance Departmént"-,:"_G"O-V't.'_‘bf”'I"’ifij')ﬁfé:;-vid:e i
UO.NO.879/Fin(G)/14 dated29/08-/2014.~ RV el

- (Ekumay

. Secretary
o the Govt. of Tripura
Copy forwarded for information and neceSs_ary éC‘inn e

1. Shri Ajay Tyagi, Joint Secretaty, Miniskry of ‘Erivionment. & Forest,
Government of India. : i o




. Prof. B1swanath Dmda Departmen j’Ch 11

Jﬁh.sutute of
Technology, Agartala J1ran1a-‘799®55 TmpUra [Cha

SEIAA]

nA,

Technology, Bhatia Abhoy Nagér Agartala Tr1pura-799001 [Member —1'
SEIAA]. : L L

4. The Director, Department of {"Sc1ence,'- Technology & Env1ronment'
Government of Trlpura [Member Secretary SEIAA] e ;

5. Shti Ranendra Dasgupta Retl
Extentlon Gandhlghat PO

6. Dr. Ashish’ Mltra Mahasakt1 Road Jogendranagar, -Agartala,TI‘ipLira'-(Wes‘f)fv ;

[Member - SEAC].

7. Shri Jyot1 Prakas Roy Choudhun Thakur Ramkrlshna Road Shyamah'
; Bazar PO Kunjavan Agartala, Trlpura [Member SEAG] :

8. Dr. Indraneel Bhowm1k Reader (Economlcs) Trlpura Central Un1versijty,
Suryamaninagar, Tripura, West 799022 [Member SEAC] ‘

9. Shri Pawan Kumar Kaushlk Centre for Forest~Based Lrvehhoo s and‘
Extention, Shal Bagan Forest Campus PO- Gandh1gram Agartala_-799012,
Trlpura [Member - SEAC] i SR e

10! Dr D1Jendra Nath Roy,Ass1stant Professor,b_,. At of loengineeri
~ National Instltute of Technology,Agartalai“ 799055 ‘[Member - SEAC 5
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GOVERNMENT OF TRIPURA
DEPTT. OF SCIENCE, TECHNOLOGY & ENVIRONMENT
VIGYAN, PRAJUKT] O PARIVESH BHAWAN
GORKHABASTI: AGARTALA
IRIPURA.-799006
No. F.14 (2) /DSTE/DSR/Pt-1/,,.40 & | — g2 Dated: ¢ 9)/09/2018

To

Udaipur Min-Tech Pvt. Ltd, 1
206-Apeksha Complex,

Sec-11, Hiran Magri,

Udaipur-313002 (Rajasthan), India,

Sub: - District Survey Report (DSR) for sand mining of 8 (eight) districts of
Tripura,

Sir/Madam,

In pursuance of the e-tender called from this Department regarding
District Survey Report (DSR) for sand mining of 8 (eight) districts of Tripura,
Udaipur Min-Tech Pvt. Ltd, 206-Apeksha Complex, Sec-11, Hiran Magri,
Udaipur (Rajasthan), India, (Contact No.9830585501/9830808501) has
been the successful bidder as per terms and condition mentioned in the Tender
Documents,

As per terms and condition of the tender document the successful bidder
of the e-tender will have to deposit Rs, 20,000 (Rupees twenty thousand) in
favour of the “Senior Scientific Officer, DSTE” payable at Agartala,

In view of above, it is requested to prepare the above mentioned draft and
submit to this Department as early as possible.

(Shivanand'S. Talawar)
Director, DSTE

Copy to;

1) The PS to the Principal Secretary, ST&E for Kind information to the
Principal Secretary, ST&E.

BRT



o Scheme for Accreditation of EIA Consultant Organizations i

Rajasthan RGO00877 | R. K. Consultants | NABET/EIA/1821/RA0153 07-10-2021
Rajasthar aip ABET/EIA/172C _18-10-2020

107 | Rajasthan 22-09-2020
108 | Rajasthan 20-09-2020
109 | Rajasthan 13-10-2020
110 | Rajasthan 06-02-2022
111 | Rajasthan 18-08-2022
112 | Rajasthan 16-11-2020
113 | Rajasthan 06-11-2020
114 | Tamil Nadu 22-04-2021
115 | Tamil Nadu 24-05-2022
116 | Tamil Nadu - | 12-02-2022
117 | Tamil Nadu 23-05-2022
118 | Tamil Nadu 01-04-2021
119 | Tamil Nadu 16-03-2022
120 | Tamil Nadu ORG00050 14-12-2021
121 | Tamil Nadu ORG000842 07-11-2021
122 | Tamil Nadu ORG000835 ABET/EIA/1720/RA0082 12-09-2020
123 | Tamil Nadu ORG000765 \BET/EIA/1821/1A0044 26-12-2021
124 | Tamil Nadu ORG000785 | | . - [EIA/1821/1A0042 13-11-2021
| 125 | Tamil Nadu ORG000827-4 inee : /ENV/ACO/20/1450 30-11-2020
| 126 | Tamil Nadu ORG000513 gsHubertihviro CareSystems 1 ABE] /RA 0172 13-10-2022
127 | Telangana ORG000724 | Aaryee Associate ects Eng. ants Pvt. NABET/EIA/1821/RA 0127 16-02-2021
128 | Telangana ORG000443 | Envitohment Protection & raining Researchi] stitute. | NABET/ EIA/1922/ RA 0143 09-05-2022
129 | Telangana ORG000990 {:GlobalEnviro I e S NABET/EIA/RA071/112 25-03-2021
130 | Telangana ORG000733 | Integrated Precision Systems and Services Pvt Ltd NABET/EIA/1821/1A0041 05-09-2021
131 | Telangana ORG000020 | KKB Envirocare Consultants Pvt. Ltd. NABET/EIA/1922/RA0143 09-08-2022
132 | Telangana ORGO000529 | Pioneer Enviro Laboratories & Consultants Pvt. Ltd. NABET/EIA/1922/RA0149 22-03-2022

List of ACOs with their Certificate / Extension Letter no. Rev. 02

4

Sep. 07, 2020
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..,-EPW;RO‘F, SCIENCE, TECHNOLOGY & ENVIRONMENT
'GYAN, PRAJUKT] o PARIVESH BHAWAN

GORKHABASTI: AGARTALA

TRIPURA.-799006 ‘

- & -1 2/ \ . X
No- F.14 @/DSTE /DR /py.y . 89-9p Dated: 2.5/08/2018
The District Magistrate g Collector, & )
Nonh/Unakoti/DhaJai/Khowai/ S ;

West/ Sepalﬁjala/ Gomati/ South,
Government of Tripura, Tripura,

Sub: - District Survey Report (DSR) for sand mining of § (eight) districts of
Tripura, : s s Tisede s Wit

Sir/Madam,

mining is to be prepared for sang mininig or river bed mining as per procedure
contained in Appendix —X of the said notification (Copy enclosed). =

Accordingly, Department of. -S.ciencé,’ii"’l‘ec;;hnology & 'Enviro‘nment,
Government of Tripura called for e-tender ang Udaipur Min-Tech Pvt, Ltd,
206-Apeksha Complex, Sec-11, Hiran Magri, Udaipur (Rajasthan), India,
(Contact No.98’30'585501/=-9.830808501‘) has been the ‘Successful bidder as
per terms and condition mentioned in the Tender Documents (Copy enclosed)
and the successful bidder quoted Rs. 8,081 (Rupees eight thousand eighty one)
only for each district for the above said syrvey.. . -, : St e

this Department,
In view of above, it is requested to take necessary action to carry out the
survey of sand mining in your District._x T e :

Enclo: As stated above, o |
(Shivanand $. Talawar)
A .~ Director, DSTE :
0[ < - Y L

R
. e



Copy to:'

1) The PS to the Honble Mimster for ST&E for Kind information to the
/ Hon’ble Minister ST&E.

2) The PS two the Chief Se etary,. ‘Government of Tripura for kind
information to the Chief Secretary Government of Tripura.

3) The PS to the Principal Secretary ST&E far Kind information to the
4) The PCCF & HoFF, Tnpura for kind mformatxon. '

S) The Chief Engineer, PWD (WR),

Government of Tnpura for kind
information.

6) The Chief Engineer, Rural Development Department Government of
Tripura, for kind information. .

7) The Udaipur Min-Tech Pvt, Ltd 206-Apeksha Complex, »
Magri, Uda1pur-313002 (Rajasthan), Indla

By P (Shlvanand S. Ta:Iawar)
gt eliae _ Director, DSTE
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Me%mber Secretary, DEIAA s :

- 5 he Secretary, SEAC Agar’cala g
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VIGYAIN PRAJUKTI O PARIBESH BHAVAN PN Complex‘_ o
GURKHABASTI AGARTALA, WEST TRIP URA :
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All District Magistrate & Collector S . Y
Member Secretary, DEIAA , ; e

In view of Order dated 11.12 2018 of Hon'ble NGT in the matter éf Satendra
Pandey 'Vs MOEF & other and other Similar matters, Environmental Cleatanée (EC)
relating to rmmng of minor ‘minerals mcludmg Sand Mmmg and -others will be
considered by AA/SEAC as per procedure Iaid down in this regard instead of

* DEIAA/DEAC tinng the i intervening period till the Zero D Draft: o,f the “Environment

e MGEF&CC Govemment of India.

Impact Assessment Noﬁﬁcatlon, 2019” dated 15/04/2019 is ﬁnahzed and- notlﬁed by the

'Iherefore, all the’ District Magxstrate & Collecths (Member Seer stary, DEIAA)

~ are hereby requested to forward all pendmg apphcatwns/ applications to be received

during the. intervening period to the Member Secretary, SEIAA pertammg to
Environment Clearance (EC) of 0-5 Hac of Sand ‘Mining individual lease size or a
Cluster till fresh Notlﬁcatxon is issued by the MoEF&.CC Government of Indxa

" Yours itafully,

.

i sRageid . o [AmmeshDas IAS]
e : 3 b R S Member Secretary, SEIAA
P »;‘ ‘ (Dlrector, DSTE)

= The Chalrman, TSPCB Agartala, Tnpura S =

- 2. The Chairman, SEIAA, Tripura. | ' o

3. The Chairman, SEAC, Triputa, .

" 4. The PS to the Special Secretary, ST&E, Apgartala, - _ e
5, The Secremry, SEAC Agartala. C s o
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= TRPBRASTATE POLLUTION CONTROL BOARD -
L= “\‘WﬁMI)/TSPCBg AI0&6-11 (A Gouvt. of Tripura Ornghsftic}?), 2020 ;

To o

The Editor/ Adwt. Manager

- Dainik Sambad/ Syandan Patrika e e T e
Agartala, West Tripura S B
Sub : Advertisement

Sir/Madam,

I would request you 'tdkindly publish the énclosed Advertisement

matier s (3 col. x 13 em) in your 12% May, 2020 issue at

Government of Tripura, ICA rate.

payment.

Yours faithful £
Enclo : As stated | : St ‘ s (O / :

(Aparajita Das)
Asstt. Environmental Engineer

Copy' to;
1. Chairman, Tfipiifa State Pollution‘C:ohtr»ol Board for kind ihforrhation. E

4 mber Secretary, Tripura State Pollution Control Board.
,\}AI&:ad of Office, Tripura State Pollution Control Board, :

4. No.F.4(1)/TSPCB/2016-17/ |
| .
-, %4‘”/ ~

Asstt. Environmental Engineer

PARIVESH BHAWAN " Phone: (0381) 231 2589 / 232 2455

Pandit Nehru Complex, Gorkhabaéti, " 232 2462 (Chairman), 232 8792 (Member Secretary)
PO : Kunjaban, Agartala; . Fax : (0381) 232 5421, 232 2455
West Tripura, PIN - 799 006 e-mail : trippcb@sancharnet.in / hoospcb-tr@gov.in

website : www.tspcb tribura anv in
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	Action Taken Report on directions of Hon’ble National Green Tribunal vide Order dated 04.11.2020 in OA No.726/2018 in connection with the issue of illegal sand mining.

